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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 22™ July, 2019.

L. A. BILL No. 23 of 2019

A BILL TO PROVIDE RESERVATION FOR WOMEN IN NOMINATED
POSTS FOR POLITICAL UP-LIFTMENT OF WOMEN AND FOR
MATTERS CONNECTED THEREWITH OR INCIDENTIAL
THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventieth Year of the Republic of India, as follows:

1. (1) This Act may be called the Andhra Pradesh (50 Percent ghort title, Extent
Reservation to WOMEN in all the Nominated Posts) Act, 2019. and
Commencement.

(2) ltextends to the whole of the State of Andhra Pradesh.

(3) It shall come into force on such date as the State Government
may, by notification in the Andhra Pradesh Gazette, appoint:

. , _ ~ Definitions.
2. In this Act, unless the context otherwise requires -

a) ‘Government’ means the Government of Andhra Pradesh.

b) ‘Nominated Post’' means Office to which an appointment is
made or proposed by the Government;

J. 196 /19 F1 [1]
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d)

(i)

(i1)

(i)

(iv)

V)

(1)

‘Notification’ means Notification published in the Andhra
Pradesh Gazette and the word notified shall be construed,
accordingly;

‘Prescribed’ means prescribed by rules made under this Act.

There shall be 50% Reservation to WOMEN in all the nominated
posts in all the Corporations / Agencies / Bodies / Boards /
Societies / Committees functioning under all the Administrative
Departments of the State of Andhra Pradesh.

There shall be 50 % Reservation to WOMEN in respect of all
the nominated posts of Chairpersons in ali the Corporations /
Agencies / Bodies / Boards / Societies / Committees, fu nctioning
under all the Administrative Departments of the State of Andhra
Pradesh.

There shall be 50% Reservation to WOMEN in respect of all the
nominated posts of Directors / Members in all the Corporations
/ Agencies / Bodies / Boards/ Societies / Committees,
functioning under all the Administrative Departments of the State
of Andhra Pradesh.

There shall be 50% Reservation in the Nominated Posts of
Directors / Members in Every Corporation / Agency / Body /
Board / Society / Committee, as a Unit.

The above mentioned reservation is not applicable to the Bodies
and Boards created under The Andhra Pradesh Charitable and
Hindu Religious Institutions and Endowments Act, 1987 (Act No.
30 of 1987) and The Wakf Act, 1995 ( Act No. 43 of 1995 )

For the removal of doubts, it is further clarified that, the present
reservation is as a measure of horizontal reservation across all
communities and this Act is to be read in conjunction with the
Reservation in Nominated posts for Political up-liftment of BCs,
SCs, STs and Minorities.

The Women, Children, Disabled and Senior citizens Department
shall be the Nodal Dept to monitor the reservation to Women in
all the nominated posts . The General Administration Dept shall
provide the list of such nominated posts in all the Corporations/
Agencies / Bodies / Boards / Societies / Committees, functioning
under all the Administrative Departments of the State of Andhra
Pradesh.

If any difficulty arises in giving effect to the provisions of the Act,
the Government may, by order, make such provisions, not
inconsistent with the provisions of the Act, as appear to them to
be necessary or expedient for removing the difficulty:

Provided that no such order shall be made after the expiiy of
two years from the commencement of the Act.
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(2) Every order made under this section shall as soon as, may be,
after it is made, laid before each house of the State Legislature.

6. Unless otherwise qxpréssly provided in this Act, the provisions Act to
of this Act and of any orders and rules made there under shall override the other
have effect, notwithstanding anything inconsistent therewith laws.

contained in any other law for the time being in force or any
instrument having effect by virtue of such law.

7. (1) The Government may, by notification, make rules for carrying  Powerto make
out all or any of the purposes of this Act. rules.

(2) Every rule made under this Act shall, immediately after itis made.
be laid before the Legislature of the State, if it is in session and
ifitis not in session, in the session immediately following for a
total period of fourteen days which may be comprised in one
session or in two successive sessions and if, before the
expiration of the session in which it is so laid or the session
immediately following the Legislature agrees in making any
modification in the rule or in the annulment of the rule, the rule
shall, from the date on which the modification or annulment is
notified, have effect only in such modified form or shall stand
annulled as the case may be so, however, that any such
modification or annulment shall be without prejudice to the
validity of anything previously done under that rule.
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STATEMENT OF OBJECTS AND REASONS

Itis a policy of the Government to ensure that women who constitute nearly 50%
of the State population and equal participants in the ushering of socio-economic advancement
in the State, are provided adequate representation in all walks of life. For reasons historical
and otherwise, women have always been under-represented in the policy making bodies of
the State, be it elected or nominated. The disparity in such representation renders any such
body incomplete and ineffective in addressing various socio-economic issues in the State.
In order to ensure equal participation and representation of women in the policy making
bodies of the State, it is considered desirable to ensure that women are present in the seat
of power, so as to usher in comprehensive and inclusive policy making.

The above measure ensures social justice and also conforms to the principles of
equality of opportunities:

Hence, this Bill.

M.SANKARANARAYANA,
MINISTER FOR BACKWARD CLASSES WELFARE.
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MEMORANDUM UNDER DELEGATED LEGISLATION

k]

Clauses 1(3),5 and 7 of the Bill authorizes the Government to issue notifications
or to make rules in respect of matters specified therein and generally to carry out the
purposes of the Act. All such rules so made or notifications issued which are intended to
cover the matters mostly of procedural in nature are to be laid on the table of the Legislature
of the State and will be subject to any modifications made by the State Legislature. The
above provisions of the bill regarding Delegated Legislation are thus of normal type and
are mainly intended to cover matters of procedure.

M.SANKARANARAYANA,
MINISTER FOR BACKWARD CLASSES WELFARE.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS INTHE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY

The Andhra Pradesh (50% Reservation to WOMEN in all Nominated Posts) Act,
2019, after itis passed by the Legislature of the State may be submitted to the Governor for
his assent under Article 200 of the Constitution of India.

M.SANKARANARAYANA,
MINISTER FOR BACKWARD CLASSES WELFARE.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/C).
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